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(vi) Page 11, line 10,—
for "1864" substitute “1965".

1405 hrs.

{APPLICAION
SOCIETIES)

BANKING LAWS
TO COOPERATIVE

BILL—contd. (vii) Page 11, line 15—

for “1984" substitute “1965".

Mr. Bpeaker: The House wili now
take wup further clause-by-clause
consideration* of the Bill further to
amend the Reserve Bank of India
Act, 1934, and the Banking Compa-
nies Act, 1940 for the purpose of re-
gulating the Lnking business of cer-

(viii}) Page 11, line 29—

for “1964" substitute “1985".

(ix) Page 13, line 3,—
for “1964" substitute “1065".

No. 3,

tain co-operative societies and for (x) Page 15, line 28,—
matters connected therewith. for 1964 substitute “1965".
ti itH
The question is (xi) Poge 18, line 15— -
for “1964" substitute “1965".

“That clause 3 stand parl of the
il

The motion was adopted.
Clause 3 was added fo the Bill

Clauses 4 and 5 were added to the
Bill.

Clause 6 was added to the Bill.

Clauses T to 13 were added to the

Bill,
Clause 14 (Insertion of wew Part VY

The Minlister of Planning (Shp B.
R, Bhagat): I move my amendment
It is a consequential one seek-
ing to substitute 1965 for "1964."

1 beg to move:

(i) Page 6, line 6,—
for *'1864" substitute “1985".

(i) Page 6, line 31,—
for 1984 substitute “1965".

(1il) Page 7, line 29—
for “1964" substitute “1965".

(iv) Page 9, lines 31 and 32—
omit *,where there is no such
cestral  co-operative  bank,
shares”.

(v) Page 9, line 38—
for “1964" substitute “1965".

*For earlier procecdings on  the !?,.i..‘j
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see LS Debale, dated 18-2-65
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“Without obtaining the prior
permission of the Reserve Euank
no co-operative bank shail apen
a new branch.”
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“State Government should be
consulted before action is taken
under clauses 20, 21 ang 36"
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8hri Parashar (Shivpuri): Sir, 1
have a constitutional and legal point
for opposing the d ts moved

in this Bill.

Mr. Speaker: Which amendment is
he opposing?
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Shri Parashar: Amendments moved
for the regulation of the co-operative
societies.  All the amendmentg can-
not be moved in this House, There-
fore, 1 rise to make a point that what-
ever amendments are being moved
for application to the co-operative
socicties of the banking laws. ...

Mr. Speaker: By the Government—
in other words, that this Bill is ultra
nires,

Shri Parashar: Exaclly that is my
point, so far as it relates to applica-
tion to the co-operative societies. This
Bill cannot be discussed in this House.

Mr. Speaker: [ will allow him an
opportunily to argue it. He might do
il, but the ullimate decision would be
that the Speaker cannot just decide
wheher it is ultra vires or otherwise
That should go to the courts and not
to the Speaker. That would be the
ultimate decision. Now, he might
argue it.

Shri Parashar: 1 will argue it from
another point of view. According to
List II of the Seventh Schedule of the
Constitution, it is the exclusive juris-
diction of the State Legislatures 1o
enact laws on this subject and, there-
fore, this House will refuse to legis-
late on a subject which is under the
exclusive jurisdiction of the  State
Lgislature. Therefore, I oppose this
Bill under article 246 of the Constitu-
tion. Again, it has been expressly
excluded from List I, item No. 43 and
expressly included in the State list.
Therefore. it cannot be discussed
here in this House. Entry 43 of list
1 reads:

“Incorporation, regulation and
winding up of trading corpora-
tions, including benking, insv-
rance and financial corporations
but not including co-operative
societies.”
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So, ii has been expressly excluded
from the jurisdicticn of thiy House
Again, entry 32 of List 1I reads:

“Incorporation, regulation  and
winding up of rorporations, other
than those specified in List I, and
universities; unincorporateq trad-
ing, literary, scientific, religious
and oher societi=: and associa-
tions; co-operative societies.”

Thevefore, my humble request is that
all those clauses which relate to co-
operative societies  shou'd not he
allowed 1o be discussed here.  He
can stress only the ¢lher amendments,

Shri Sham Lal Saral (Jammu and
Kushmir): 1 very much appreciate
the principle behind the Bill. [ leel
this is the right time for introducing
a Bill like this. But T would like to
puint out one or two things here
If the co-operative movemeni has
failed in the country sg far, it is
mainly for the reason that the pat-
tern of administrativn or running the
co-operative socielie; has been very
much defective, Espeeially the bank-
ing part has always been left In the
turch and it has never been carried on
properly. That has adversely affected
the progress of the co-operative move-
ment in the country as a whole.

So far as co-operative banks are
concerned, it is not clear from this
Bill whether their invesiment policy
will be administered by the co-opera-
tive department of the State or by
the Reserve Bank of India. While co-
operation is a State subjecl, banking
is a Central subject. So, there is a
lacuna which hag to be made abso-
lutely clear, If the administration of
banking is to be left in the hands of
the co-operative department of the
States concerned, it will create some
difficulties. 1 feel that the co-opera-
tive society as such may have to be
separated from the banking part of it.
So far as co-operative banks are con-
cerned, it is very desirable tp bring
them on par with the other commer-
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cial banks in the rest of the country
In that case, banks in the co-opera-
tive sector will function much more
cfficiently. It is not very clear from
the Bill whether the  co-uperative
banks will function under ihe bye-
laws of the vooperafive societies  or
under the control of the Reserve
Bank, like all the rest of the banks
The hon. Minister should explain how
he will remove .he conflict between
the twe and will ensure smooth run-
ning of the banking part of the co-
operative sector,

Shri B. R. Bhagat: Ajs the long
title itsell savs, the object of  the
Bill is to regulate “the banking busi
nesg of cerlain co-operative societicr
and for malters connected therewith".
Of course, banking romes under List
I

Mr. Speaker: So far as co-operative
societies are concerned, they are the
sole concern of the States. Now, you
are taking out something from the
purview of the cooperative socielics
which are the responsibiliiy of the
States, because they are in the State
List.

Shrl B. R. Bhagat: That is true.
This matter was examined and it was
decided that there is nothing  witra
rires in it. In fact, if we look at the
Bill, it will be found that non-banking
activities like processing and
markeling have been left out of the
purview of this Bill. Care has been
taken to sec that only banking is in-
corporated in this Bill

Shri Sham Lal Saraf: What the
hon. Minister has stated will not
satisfy us, That does not make the
position clear. There are co-operative
banks. Will they be governed by their
bye-laws or according to the instruc-
tions of the Reserve Bank, like other
banks? This Bill does not make clear
as to how they will be aeparated.

Shri B. R. Bhagat: Banking busi-
ness is already separate from  other
co-operative work.  So, there is no
difficulty in demarcation,
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Mr. Bpeaker: The question  is:

(i) Page 6, line B, —for "1964"

substitute “1965".

(ii) Page 6, line 31,—for “1964"

substitute “1965".

Page 7, line 28, —for “1964"
substitute “1965".

(iii)

(iv) Page 9, lines 31 and 32,—
omit “,where there is no
such central  co-
operative bank,
shares".
(v) Page 9, line 38—for “1964"
substitute “1985"
fvi) Page 11, line 10,—for 19647
substitute “1965",
(vii) Page 11, line 15—for “1964"
substitute "“1965",
iviii) Page 11, line 28, —for “19G4"
substitute “1965".
(ix) Page 13, line 3,—for "1964"
substitule “1965",
(x) Page 15, line 28,—for “1964"
substitute "1965",
(xi) Page 16, line 15—for “1964"
substitute “1965"
The motion was adopted.
Mr. Speaker: The question is:
“That clause 14, as  umended.

stand part of the Bill"
The motion was adopted.

Cluuse 14, as amended, was added
to the Bill,

Clagse 1.— (Short title cnd com-
mencement)
Amendmnent made:

Puge 1, line 5—jor “1964" subati-
tute "1985" (2)
(Shri B. R. Bhagat)

Mr. Bpeaker: The question is:
“That clause

1, as gmended,
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sland part of the Bill'
The moetion was adopted.
Clause 1, us amended, was added
to the Bill.

Enacting Formula
Amendment made:

Page 1, line 1,--for “Fifteenth”
substitute “Sirteenth” (1)

(Shri B. R. Bhagat}
Mr. Speaker: The question is:

“That the Enacting
as amended, stand
Bill”

The motivn was adopted

Formula,
purt of the

The Enacting Formule, as  amended,
was added to the Bill.

The Title was added to the Hill.
Shri B. R. Bhagat:

“That the Bill as wumended, be
passed"
Mr. Speaker: Motion moved:
“That the Bill, 4s amended, he
passed” .
Shri Parashar: At this  stage, !
again propose to register my opposi-
tion to the passing of the Bill.

Mr, Speaker: That will be recurd-
ed.

Shri B. B. Bhagat: Even gs it is, co-
operative Insurance comes under our

I beg tu muove:

Mr. Speaker: The question is
(Interruptions)
The question is:
“That the Bill. as amended, b
The motion was adopted.
st gew ww e (3A)
AT SEeqT 7 A & | TR @ REew
mfamam g W & ®r Faw &
98 wwar g e wr oy fom sow &
g g ? yE aw graw ¥ awgle
aft b



T Seeds Bill
WSOW WEET : F1ET A6 §, IR
F A A gy | W Fw Y, A
g1 Fard Wy |
The Belling is being rung.
14.32-4 4 hrs.

IMHu, DEPUTY-SPEAKEE in the Chair]

Mr. Deputy-Speaker: Now there is
quorium.

14.33 hr=.
SEEDS BILL

Mr. Depuly-Speaker: The House will
now procesd wilth the further consi-
deralion of the following motion mov-
¢d by Shri Shahnawaz Khen on the
1Tth Mav. 1965, namely:—

“That the Bill o provide for
regulating the quality of certain
seeds for sale, and for matters
conneeled therewith, as passed by
Rajya Sabha, be faken intn consi-
deration.”

The time allolted is two hours out
af which 55 minutes have  already
been {aken. So one  hour and five
minutes are Jeft,
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